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"IN THE CENTRAL ADMINISTRATIVE TRI"BUNAL

CALCUTTA BENCH | S

" of 2017

PO, Banki, mstrict Cuttack, Ori

Pin Code : 754008

0., No, 06§

Naran Rout, son of Lachﬁaban=Rout;“

about 40 years, Bunglow; Peon (Sinc

dismissed) attached to Financial
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& Cﬁ}ef k/Cs Officer, éLW Ch tta

at present residing at Village- Ch
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1, Union of India, through the Generai a

Manager, C.hL. W Chittaranjan at

Burdwan, Pin_ 713331, = . s
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2, F.A, &CAG.,CLV{.,thttaJ'

District Burdwan, Pin 713331
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0.3. 350.1066.2017

No. O.A. 350/01066/2017 Date of order: 20.9.2017

Present: Hon’ble Mr. A.K. Pattnaik, Judicial Member
Hon'ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant ; Mr. T.K. Biswas, Counsel

For the Respondents ; Mr. A.K. Banerjee, Courisel

O RDE R (Oral)

A.K. Pattnaik, Judicial Member:

| Héafd Mr. TK. 'Biswas,.Ld. Counsel forAthe applicant and Mr. AK.
Banerjee, Ld. .Counsel for the offi.cial respondents.
2 M Béhelrjee.at the outset vehemently opposed the maintainability
6f'this OA.: by 'dféw‘iﬁg .Ol..lt attention to Annexure ‘A-10° which has‘IA..been ‘
issued -to én advocate in respohse to & }advocaAte’s notice and submitted
that a letter not communicated to the -appl'icant'by the respondents cannot
be treated as an -i‘r"‘r‘]“pugﬁéd ordef.
3. Weare |n agreement with the arguments advanced by Mr. Banerjee.‘
Thérefqre, we think it to be a fit' case as not being maintainable. Howev'er.,
Mr. T.K. Biswas brayed that the applicant may bé"grahted liberty to make a
compréhensi_ve representation addressed to respondent‘ No. 2 witﬁin a
period of 4wéeks _arid, therefore, we dispoéé Qf th,is OA by granltingl Iiberty
to. the 'ébblicéﬁt‘ ‘ib‘ make a conﬁ'préhe'r{'éivé‘ representatuon enclosmg allthe 7
| required*doéuments, as advi;ed, to respondent No. 2.Wi’t.hivnva‘-b’efi0dv'bf4
'weeks’ and if a representation is received wfth‘in 4 \?veek; :‘t'h’e'n the -
résbdndentﬁNo_‘.'2. is directed to consider the same as per rulesand
reQUIations' within a period of 6 weeks from the date of receipt of tﬁtze‘
fepfesentation.l |
4, We fnake it clear that though we héve not entered into the merits 'df
the case and all the points are left open for cénsidera’tion o‘f 'fespondéht -Nd.

2 stili thén we hope and trust that after such consideration if the appl'icant' is
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found entitled to the benefits as claimed by him then the respondents mayl

do the needful at their end.
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S. With the aforesaid observatlon and direction, the O.A. is dlsposed ofj

cordl ’2, oth the M.A;s are alsé dlSposed of.

5%1. Copy‘ Bﬂhls order be handed over to Ld. Counsel for the apphcant
JV . The apphlcant is directed to annex copy of this order along with all |
relevant documents with his representation.
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(Dr. Nandita Chatterjee) _ (A.K. Pattnalk)

Administrative Member Judicial Member
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